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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 249 OF 2025

IN THE MATTER OF:
Narendra Kushwaha & Ors ......Applicants

Versus
Union of Indla & Ors . Respondents

Additional Submission With Affidavit

Hon’ble Sirs,

The Applicant most respectfully submits the following point-wise additional affidavit
before this Hon’ble Tribunal and 1s placing the true and factual position before this Hon’ble
Tribunal through the following facts and evidences:—

“It is most respectfully prayed before the Hon’ble Sirs that, in the interest of environmental
protection and justice, this Hon’ble Tribunal may graciously be pleased to duly examine and
consider all the facts, evidences, records and circumstances stated in the present additional
affidavit, and thereafter pass such appropriate orders as may be deemed fit and proper for
taking necessary further action in the matter.”

. & T uftardt dean-6 g fadi 06.03.2026 I TEId STUIIW FHA, 9HH, deafaudd,
HHTG U ST fereh e shi fesu o 329 | T foam 11 21 Wfceel Sear—6 S S&d 1 oAl
aTEd ek U qeaTensh feufa O 18 ey 72 21

That the reply/response submitted by Respondent No. 6 on 06.03.2026 is false, misleading,

contrary to facts, fabricated and has been filed with the intention of concealing the true and
material facts from this Hon’ble Tribunal. The statements made by Respondent No. 6 have no

nexus with the actual and factual position prevailing at the site.

. Jg To arir S1fRreror g fedies 12.12.2025 o1 ufdaret 9&ar-3, 5 ud 6 ot won [Hef3ra fomar wn
oT for werma wia fyepmat & forelt oft wepme =1 37aer fmior 7 819 91w qenfe 3w =nfes fHes &
STeSIE aaHT qeg H off Heifid it e ue 3ue A & 7 fmfor sl e sl Rl

That this Hon’ble Tribunal, vide order dated 12.12.2025, had specifically directed Respondent
Nos. 3, 5 and 6 to ensure that no illegal construction takes place in the water bodies in
question. However, despite the aforesaid judicial directions, construction activities are still

continuously going on in the concerned water body and its buffer zone even at present.

. % T I TRt § A ST g faHieR 09.03.2026 ST UTHG STERT o ATEAH § 3T19E i
I8 TATd YaH 61 7% off o6 a8 warra S e v 3k Sw &7 1 = ) Fmior R @ defa
ST BTt AW o Sd o HehdT 2

That in the present matter, this Hon’ble Tribunal, vide order dated 09.03.2026, was pleased to
permit the Applicant to place on record relevant material relating to the ongoing construction

activities in the water body in question and its buffer zone.
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4. Ig T T 06.03.2026 =t Sfardl GeaT—6 (ST, SrTsEhl) R AT AR & ave
SR e, deafaaiia Te Wi ToITUSTI9 T S&id L AT TR0 <l Sdferh q2ai |
THUTE S qAT ST Sl R T 3Heh St & | geinford sy fmior wifcferfer bt et e
gifsa v foar mar ) ufdend! dear-6 &1 98 Fd T ®9 ¥ A FREaE H s,
freqegan wa fafer & v o foreg €19 3 Tmer-mer At StfRremtor g aTfed STTesii it SteHTHAT v
=TT SfSHAT H STET S AT T AT forsh a2l | TFETE G o T ST =6l off 377l 2|
That on 06.03.2026, Respondent No. 6 (District Magistrate, Barabanki), by deliberately
submitting a false, factually incorrect and misleading reply/affidavit before this Hon’ble

Tribunal, has made a calculated attempt to mislead this Hon’ble Tribunal regarding the true
facts and to conceal the illegal construction activities being carried out in the water body in
question and its buffer zone. The aforesaid act of Respondent No. 6 is clearly against the
sanctity of judicial proceedings, fairness and the rule of law, and further amounts to
disobedience of the orders passed by this Hon’ble Tribunal, obstruction in the administration
of justice, and a serious attempt to suppress and misrepresent the true factual position before
this Hon’ble Tribunal.

5. I T feais 06.03.2026 1 gfdardt Gear-6 (Narfeer, arrsehn) g o= i & aae
SR qeAfaoia Te WHe TeIeRIe9s aiiae foRaT 1T 8, fSeW I8 a1 T foh 95T St
1T U 30k ST & B 18 [HHI0T 61 T2 8T BT 7, STalfeh ansdtass Rufa gues foada 2 qur e
R I qHT § ey Fwior i fdfafert Fiat S € e sEes g afae fieiEet faAiw
09.12.2025 # WeT™ BIZMTH! T TAH STdiich TAAT/ITAT T 3 U1 G Sy s
HRTTE | Wy &9 ¥ fewmar va samn w2, A e o s i afefaRet gorg v @ e
ST Trhell 2
That on 06.03.2026, Respondent No. 6 (District Magistrate, Barabanki) deliberately filed a
factually incorrect and misleading reply/affidavit before this Hon’ble Tribunal stating therein

that no construction activity was taking place in the water body in question and its buffer
zone, whereas the actual factual position is entirely contrary thereto and illegal construction
activities are continuously going on at the site even at present. The same has been clearly
demonstrated and brought on record through the photographs annexed with the Rejoinder
dated 09.12.2025 filed by the Applicant as well as through the GPS-tagged photographs
annexed with the present Additional Affidavit/Application, wherein the ongoing construction
activities at the site are visibly evident.

-
3 cPs Mmap camera
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6. I foh HH rfrentor o wmer STsZreRt frea, qeaferdfid s grsh Tego/eaess T&d fohT S
% 39T it I afqaret dear-6 & g faferamd ve or Fearer 7& &t Sl 2, 97 3699 7 hae
=TTeeh SR T Jraefierar Ue =fiss ufskar i uferar o gfaker s e, afesd wfeasy &
3= At/ SfrardiTor Rt | =T U SRRl & GHer THe Ud 3H 728 Td A
STieaTed firerm UEt feufa fafer % wmem, =i sremen el = e § TS %
foramer sl ¥t ® @ gTfard ST wehdt 21

That if, despite the deliberate filing of false, factually incorrect and misleading reply/affidavit

before this Hon’ble Tribunal, no lawful and stringent action is taken against Respondent No.
6, the same would not only adversely affect the efficacy of judicial orders and the sanctity of
judicial proceedings, but would also encourage other officials/respondents in future to place
misleading and false facts before Courts and Tribunals. Such a situation is likely to seriously
undermine public confidence in the rule of law, judicial discipline and the environmental
justice delivery system.

7. 9% fob H1eesh g faie 09.05.2026 1 €ret fleror fopam o, fored @ uram a f waiferd v

T M GHE § T 37ery fmfor e wfafafert S 2 woe W afient g fwier s R s T
oT T Tareh fHAT0T U shshieahtol o i T8 &9 ¥ fewrs {3 stmdesh g1 wod & Sfied SRd
BRI fou U €, S i, oma v | 3ifnd 21 ST SRS I8 WE §9 ¥ awid 2 5
T STTRISRI0T o STTQTIT oh STESIG HHIVT TTTaredt Lt SR &)
That the Applicant conducted a site inspection on 09.05.2026, during which it was found that
illegal construction activities are still continuously going on at the concerned site.
Construction work was being carried out by labourers at the site, and permanent constructions
and concretization activitics were clearly visible. The Applicant has taken GPS-tagged
photographs of the site, bearing the date, time and location details. The said photographs
clearly demonstrate that, despite the orders passed by this Hon’ble Tribunal, the construction
activities are continuously continuing at the site.

Y K3 cPs Map camera |
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8. g fob Wit SrfreRtor g svay Fmior Je % wom Fdw fog s & aresg warma st fem o
3G TR & H 107 S ST T § ST Td TiaToT STHET o 7 H I8 90 3cd & &1 8 o6
Tk TS U FHITSI TR S 1§ MU & quT Geiferg forvm wa AR =marerde fHew &
STITCH o STl T e 2
That despite the specific directions issued by this Hon’ble Tribunal to stop the illegal
construction activities, the continued construction in the water body in question and its buffer
zone is creating an impression in the minds of the general public and environmentalists that
judicial orders have been reduced to mere paper formalities and that the concerned
departments and officials are not serious about complying with the directions issued by the
Courts and Tribunals.

3 GPS Map Camera
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9. a8 fr 57 it wa foawm =6t St feat ue waifaor gegor & d@denfaen, Sunfis o
ST R |t 7% 2, afe 3E S Fepr ue vaieret i A a5 Tl w1 J |iord ug
SATC AT AHATT AT o TIF TSN oh7 ot T T L, T UEt ferfa waierofir e saeee,
farfer 26 STTee qe ST % fofe eTeid iR ue fearee 21
That if the very officials and departments upon whom the constitutional, statutory and
administrative responsibility of protecting water bodies and the environment has been
entrusted are themselves found involved in activities causing damage to the water bodies and
the environment, and further fail to comply with the clear directions issued by this Hon’ble
Tribunal, such a situation becomes extremely serious and alarming for environmental
governance, the rule of law and public confidence in the justice delivery system.

10. 78 o g2 it el & offat @ 20 6 S ud 100 e Marenr g/ & 3 o a1
fau mu &, St St fepra it TeRfaeh ST, ST ST Ud STk faeh St YaTe i T ® &
ST R T8 81 3t F0M SRS T Fadt STt (R o 4ot ey 6l gitafdd & @ 8, afes 99
SyvTTotel EE, MSTeT QAT U # T aTifterfsh Haer o ot Sfeer TTe U @ Rl

That several circular mounds/heaps of soil/debris, approximately 20 feet high and about 100

feet in circumference, have been created within the water bodies in question, which are
seriously affecting the natural structure, water holding capacity and natural flow of water in

P.T.0. 05
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the said water bodies. These artificial structures are not only altering the original character of
the water bodies, but are also adversely affecting rainwater harvesting, groundwater recharge
and the local ecological balance.

Ig & yama oIt fepmall e Sk oo &1 § TR ST @ ke s e At sHfed
ST YTSROT GET0T < 329 § 7 Bl SIAT o L U UTH WS (k& o EIINT TS SfaTaie sh
TN S ST 38 & AT TRt o w7 e o arasgg fmfor afafafer w1 fia St @ s|
STTSTeRT T 3T 21fereh ettt & for Taiftra afisTet st warterofier fem, faftes raem v
ATT ST T AT L §E hee oI TATH TS HIAST ek 6 T SGTIe i o 3e3d | AT
T ST &7 2

That the so-called “development works” being carried out in the water bodies in question and
their buffer zones do not appear to be in furtherance of any genuine public interest or
environmental protection objective, but rather seem to have become a means for misuse and
misappropriation of public funds derived from taxpayers’ money. The continued execution of
construction activities despite the clear directions issued by this Hon’ble Tribunal further
strengthens the apprehension that the concerned projects are being carried forward in
disregard of environmental norms, statutory provisions and judicial orders, solely for
pecuniary gain and diversion/misuse of public funds.
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12. 9 Toh STHUE SRTehT Rord S&Td “HITRR Siter OX ohig ST & 3107 Shrdl shT AleRrauy fadish 22 A%
2023 =T foraT T o, ToreenT foareT Toret o) wnfud RTeTag/aishTdor gigent 1t 3ifshd 81 3t Td W
Fau g # «ff sy fmfor, dsfiewor v o= sEfa niafafet i s 2, s v s
fyehTa il MTehfreh SEaT U8 TeuiTe e o1 Tidehe &9 § ST & 2
That the construction works being carried out at the water body in question, namely “Maghar
Jheel” situated in District Barabanki, were inaugurated on 22 May 2023, the details whereof

are inscribed on the foundation stone/inauguration plaque installed at the site. Even at present,
illegal construction, concretization and other unauthorized activities are continuously going
on at the said site, which are adversely affecting the natural structure and environmental
balance of the water body in question.
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13. 9% Toh U3Td e TohTal el 3ok ST &1 o 319 (10T, shshlearior U 3= Srferehd Tidfafem
1 JANIIE T YTy FEATSISI/BIRITE RS §e&a 21 § 32, 47, 54, 107 @ 110, 156, 157, 158
Te 168 ¥ 172 T & 50 s T9u9s § TIE €9 § @7 ST 9T 2
That the illegal constructions, concretization and other unauthorized activities being carried

out in the water bodies in question and their buffer zones can be clearly seen from the

documents/photographs available on record bearing Record Nos. 21 to 32, 47, 54, 107 to 110,

P.ITAY. T
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156, 157, 158 and 168 to 172, as well as from the materials annexed with the present
Additional Affidavit.

14.9€ T 9 WiTdM & V-1V % e 48A % Adiq UsT quT Iuk gl fam S

13,

16.

TR W g Hawnta afic ffed @ o6 3 viawor o1 GReor ud waedq i q91 JTehfds
GETEHT, St TR, 31 O a=gsiia ol T G il 39k srese Feifed fasm od stfesmiat
ST T STt 9ohT TS 36 9L 85 | 37y famior o6 S 247 319 @ W ) | dferd g
37k G Shdedl o Sldedt & a1 qaterofia = T fofer o 3mee o fgidi 1 e SesH 2

That under Article 48A of Part IV of the Constitution of India, the State and all its
departments and authorities are under a constitutional obligation to protect and improve the

environment and to safeguard natural resources, water bodies, forests and wildlife. Despite
the same, permitting illegal construction activities in the water body in question and its buffer
zone, or themselves being involved in such activities, is contrary to their constitutional duties

and amounts to a gross violation of the principles of environmental justice and the rule of law.

Iz for g STRertor & aver werTa Siat fFerr we 399 9%t & W foru S @ 31ay fmion ue
AfcrsrHoT =i areafess ws qeaTenss fEufd wg i 2 2 37cdd STrawds & T uses Afverdl, 9
T U U TR AW o HTUR W T el Hehrl U I ST & 1 AT
FHA1HT, S SISUTed (DGPS), S H9eI0T, §eaze SHH Ud Sfersud Bt & ureay ¥ fafteg
e SHTRAT ST THT iR T halel ST (el shl ardfarsh T Ua St & <t feafa wqm
U, Ffeeh e HAfdshavT, YT aiterd, sHehlestor us sfeea fmior afafafet i &t yefa o
T ot AT STTRISHT o Twer T 3 § et 2T 9T & Aiasy § foreft ot Weh o 31ay
TEAGT T Uehd TAT T2TT ST FehTl o dieihiforer ©eqr Ue qafaelis gea gifaa o 2q +f

e RIS Id LI U5 SHied 3 2l

That in order to ascertain and place before this Hon’ble Tribunal the true and factual position
regarding the illegal constructions and encroachments being carried out in the water bodies 1n
question and their buffer zones, it is necessary that the said water bodies and their buffer
zones be duly surveyed and demarcated on the basis of revenue records, original maps and
available official records by using modern technologies such as DGPS survey, drone survey,
satellite imagery and GIS mapping. Such demarcation would not only clarify the actual
boundaries of the water bodies and their buffer zones, but would also assist in establishing
before this Hon’ble Tribunal the true nature and extent of illegal encroachments, land
alteration, concretization and unauthorized construction activities. Furthermore, such an
exercise is also necessary and in the larger public interest to prevent any future illegal
interference and to ensure the long-term protection and environmental security of the water

bodies in question.

e T 78 Tod A T ud fefaremen @ foh s st Fepral § S1mearg o &l o o8 WM A Y
=g =hT STl 21 Y3Td SteT fHeRrl | TR SiT 18 shshleehtur, 319 10T wef Wiehfaen Siet yate |
BT o HRUT ITh! STAYOT &1, Yool TAHROT TS ki STe e Soreft Sfdehet €9 4§
Tier 81 T 2, fore wiferser o i T saereem o dieishiierss ws STquofta gorwre et 2 <t
T 3TTieRT 2l

That it 1s an extremely serious and alarming fact that irrigation of agricultural land over a

large area of the surrounding regions is carried out through the water bodies in question. Due
to concretization, illegal constructions, and interference with the natural water flow being
carried out in the said water bodies, their water holding capacity, groundwater recharge, and

natural water conservation system are being adversely affected, which gives rise to a serious

P, T.0. 08
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apprehension of long-term and irreparable adverse effects on the agricultural irrigation system
in the future.

3O YR YT STeT [HehTaT ohT TETVT shaed Ueh UTauite foreey | 1 g1et, foeh R dfeerm &
saia e gt e, ardsfae fagm fogia, gaq faem fagia qon wefaard frga o
Heiferd weh wecaqof faferen e sHfed s fovr 2, o ot Aritg srfersror 1 gedary =, gaiat
TTIVT U AT SR T g8 & Tcdd ATavaeh Ud e 2l Sirar 2

Thus, the protection of the water bodies in question is not mercly an environmental 1ssue,

but also an important matter of legal and public interest concerning the constitutional
obligations enshrined under the Constitution of India, the Public Trust Doctrine, the Principle
of Sustainable Development, and the Precautionary Principle, upon which the intervention of
this Hon’ble Tribunal becomes necessary and indispensable in the interest of justice,

environmental protection, and larger public welfare.

PRAYER

In view of the facts and circumstances stated hereinabove, it is most respectfully
prayed that this Hon’ble Tribunal may graciously be pleased to pass the following

orders/directions in the interest of justice and environmental protection:—

. 3TeE g W SATafh 0 Td 36eh |1y Herd Sfiieh Searesii/SiIey SR BT i
FAfeRE W forr sy

That the Additional Affidavit filed by the Applicant along with the annexed additional
documents/GPS-tagged photographs may kindly be taken on record.

. Sifcerel wedr-6 (SRR, smrsisht) g At STRreRtn o wwer S&qd id e, qeafaoda
T e eITY/AIYTS 1 9 oid 8¢ 39 ey § fafeerd v 3w wrEard Ry 9 /g
ST IR forg ST

That this Hon’ble Tribunal may kindly take cognizance of the alleged false, factually
incorrect and misleading reply/affidavit submitted by Respondent No. 6 (District Magistrate,
Barabanki) before this Hon’ble Tribunal and pass appropriate orders for initiating lawful and

suitable action in accordance with law.

. SfaTENToT T deehTed IMTE © T St feRRIT U 3k ST & § Heltfeld HEq 319 famfor,
shehieaRto Ue 31 frmfor aifafarferdt st ez 2q R forar sy

That the Respondents may kindly be directed to immediately stop/remove all illegal

constructions, concretization and other construction activities being carried out in the water

bodies in question and their buffer zones.

. WA ARIRTT g ATRE QR Sl SR o deig H Heifera sfesmiE]/ favmit o fowg 3ugwh
ESTcHe: SHIFATEl i %! HUT hl 1Y

That this Hon’ble Tribunal may kindly be pleased to initiate appropriate punitive action
against the concerned officials/departments for non-compliance and violation of the orders
passcd by this Hon’ble Tribunal.

. VTG ST el TS 3k ST &1 o USTed SATHeRal, el AR Ud 3ucied HEEhil M@l
TR TSI (DGPS), $H F=a0T, §aTse FHo Td SHSTSeH AT SE 3+ qehrishi
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aregH § Sies O fafererd dimion o curlt dHr-wy wrfud S qer Seehl Sue et
AT ST % THE TR R, TR S0 &5 | g 71Q 37ety tfoskwor ue st faior i
wffarfert st araferss feufd ue aemr w0 &9 8 - 317 g4

That the water bodies in question and their buffer zones may kindly be scientifically and duly
surveyed/demarcated on the basis of revenue records, original maps and available official
records by using modern technologies such as DGPS survey, drone survey, satellite imagery
and GIS mapping, and permanent boundary pillars be installed thereon. The concerned
authorities may further be directed to submit a compliance report before this Hon’ble Tribunal
so that the truc and factual position regarding the illegal encroachments and unauthorized
construction activities carried out in the said area may clearly come on record before this
Hon’ble Tribunal.

. T S Rl ud 3k Swt &El H R e sty Fmivn, wbm dai, dshle @ =
vataet i 31 T TAiaiE Hedish FUT ST a1 At safwd /AR & foeg, waieroia
afafd us ar=r farferen srfaret gifia forg S 2q smewr wifta forg simd)

That appropriate orders may kindly be passed for conducting an independent environmental
assessment/evaluation of the illegal constructions, artificial mounds, concretization and other
environmental damage caused in the water bodies in question and their buffer zones, and for
ensuring recovery of environmental compensation and initiation of other appropriate legal

proceedings against the persons/officials found responsible.

. HER TR R fedier 12.12.2025 T 09.03.2026 T 9T 377esi o SIgare i e &g
eifera form/tferenTiE @ wHererg, SFUTeH STt SEd T ST o1 fAder faar sy

That the concerned departments/authorities may kindly be directed to submit a time-bound

compliance report for monitoring the implementation and compliance of the orders passed by
this Hon’ble Tribunal dated 12.12.2025 and 09.03.2026.

. RATATEd, TETET ST U WA Sl eprt Sl guear gq W SAReRr S 3 Sted
ST 1ae1/fawr uitd e 3fra awsr, wTfia s <l a1 Y|

That this Hon’ble Tribunal may further be pleased to pass such other and further
order(s)/direction(s) as this Hon’ble Tribunal may deem fit and proper in the interest of

justice, environmental protection and protection of the water bodies in question.

feiep 14.05.226
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